




















































































(Stictdote 73;) 

and in which it  purports t b  have been signbd, until  
.the contrary is shown. 

( b )  any portion of those forces not belonging to 
. . a Command shall be attached to a Comniand 

(2) Except as may be directed under clause (I) 
of this article, any portion of the said forces shall, 
when serving in a Command, be for the purposes of 
these Articles subject to the authority of the general 
officer of that Command. 

c c  Ardicle 190.-(1) The Governor General in  Power to 
Gouncil mag, by notification, make rules consistent make&,es. 
with  these Articles to regulate the procedure of. 
courts-martial and officers, military, civil or political, 
having- any. 'jurisdiction or authority under these 

\ Articles, and for the purpose of carrying these 
Articles into execution, so far as relates to the ,in- 

. . 

(2) Rules under this article may provide among 
other matters for the following : 



(t) the convening and constjtutine of courts- 
martial ; 

(c )  the adjournment, dissolution and sittings of 
courts-martial ; 

( d )  the procedure to be observed in trials by 
courts-martial ; 

(e) the confirmation and revision of the findings 
and sentences of courts-martial ; 

( f )  tho carrying into eff eot sentences of courts- 
martial ; 

(8) the forms of orders to be made under the 
provisions af these Articles relating to  
courts-martial, transportation or imprison- 
men t. 

(3) The Governor General in Council may by any 
such rule confer on any court-martial or officer any 
power (other than a power to try an accused person or 
pass a sentence) conferred on a court of original 
juriediction by the Cbde of Criminal Procedure, 1882. X of lk 

Powers to " Article 191.-( 1) The Governor General in  
atJ0ly 
A I tides to Council may, by notification, apply all or any  of the 
certain forces provisions of these Articles to any force raised and 

I 
underthe maintained in India under the authority of tho 
Government Governor General in Council, and may canoe1 or  

modify any such notifioation. 

(2) While aay of the provisions of these Articles, 
apply to any such force, the Governor Qeoe r~ l  in  
Council may, by notification, direct by what authority 
any 'jurisdiction, powers or duties incident to ths, 
operation of those provisions shall be eseroised ~s 
performed in respect to that force." 

Addition ' 74. After the Appendix to the said Articles the 
of Second Second Appendix set out in the Schedule to  this Act 
Appendix to 
Articles. shall be added. 

THE SCHEDULE. 








